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Rapors by Member
(2) A copy of the Income-lax : qrEt 1% | AT TEET
(eighth Amendment) Rules, 1982 mt‘iﬁ @ ﬂﬂ "
(Hindi and English versions) pub- To g9 freveaned |

lished in Notification No. S.0. 546(E)
in Gazette of India dated the 31st
July, 1982, under section 296 of the
Income-tax Act, 1961.

[Placed in Library. See No. LT-
5437/82]

(3) A statement (Hindi and Eng-
iish versions) showing reasons for
delay in laying the notification men-
tioned at (2) above.

[Placed in Library. See No. LT-
5432/82].

(4) A statement (Hindi and Eng-
lish versions) on the results of the
market loans floated in July, 1982
and the market loans to be floated in
October. 1082.

[Placed in Librapy. See No. LT-
5433/82].

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FORTY-NINTH REPORT

SHRI R: N. YADAV (Parbhani): I
beg to present the Forty-ninth Report
(Hindi and English versions) of the
Committee on. Private Members® Eills
and Resolutions,
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MR. SPEAKER: Shrimati Pramila
Dandavate — personal explanation.
(Interruptions)

MR. SPEAKER: We can have very
effective and constructive dialogue and
it can save unnecessary waste of time.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): My confron-
tation leads to co-operaMon also.
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1208 hrs.

PERSONAL EXPLANATION BY
MEMBERS

SHRIMATI PRAMILA DANDAVA-
TE (Bombay North Central): Mr.
Speaker, Sir, I wish to make.a person-
al explanation under Rule 357 of the
Rules of Procedure. and: Conduct of
Businesg of the House.

It has been reported in.the Hindus-
tan Times dated 5th October, 1982 that
“Senior Congress-I Member Shri K. K.
Tiwari today (4-10-82) had a brush
with Lok Sabha Speaker Balram Ja-
khar.on his refusal.to, consider a pri-
vilege . motion. against Janata Party
leader. Pramila K Dandavate . for alleged
receipt, of foreign money. for. doing
Women’s welfare work iq India.”
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The Samajwadi. Mahila Sabha
(Maharashtra) of which I am only an
adviser has been receiving with the
permission of the Central Government
under Section 5(1) of the Foreign- Con-
tribution (Regulation) Act, 1976, fin-
aneial grant from ‘Arbeiter Wohlifart’
.a workers’ welfare organisation in
~ .Germany for an experiment in proving
education to Adivasj children in Thana
«district of Maharashtra.

It may be noted that such educa-
tional grant are received with the
permission of the Central Government
after the government ig satisfied about
their proper utilisaton.

It is thus clear that I am not per-
sonally involved in receiving any fore-
ign contribution and the matter should
not be utilised to cast any aspersion
on my integrity in financial matters.

SHRI HARIKESH BAHADUR (Go-
rakhpur): He is making allegations of
serious nature against a lady Mem-
ber. If we describe their character,
they will call it “character assassina-
tion’’.

12,10 hrs,

CALLING ATTENTION ‘TO MATTER
OF URGENT PUBLIC IMPORTAENCE

REPORTED PROPOSAL TO WIND Up THE
ELECTRIFTED RING RATLWAY SERVICE
S¥STEM IN-DELHY;
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railway in Delhi (CA)

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): Sir, the fundamental con-
cept of the Ring Railway had been
evolved to provide better service to
the commuters of Delhi. The service
was opened on 15-8-1982, It is unfor-
tunate that a project which has been
conceived to bring better and safér
transit facilities to passengers should
now be subjected to baseless rumours.

There is no question of winding up
thig service; on the contrary the Rail-
ways are trying to do everything to
make it more popular. In fact, it is
not possible to judge the popularity
or otherwise of this service which  is
in its infancy.

The fare structure of the Ring Rail-
way has been evolved in accordance
with the stipulation made by the Plan-
ning Commission while clearing- the
scheme that it should be cost-based
and in consultation with the Ministry
of Finance.

The basic reason for the non-opti-
mal utilisation' of the service by the
passengers seems to be that seme sta-
tions, like Patel Nagar on the Ring net
work, are not connected suitably with
bus gervice and services of hired vehi-
cles. We are trying-to remove the obs-
tructions near these stations so that
théy become approacheabie to fesder
road - services. In this the Railways
need the active cooperation of various
concerned departments, I have myself
had ‘a ride round theé ring railway and
find that, by and large, railways have
comipleted their portion of the assign-
ed' works. I have also held mestings
with the -allied agencies.

At a 'recent meéting amongst the
railways,” Delhi Administration, DTC
and -the Special Organising: Committee
of Asiad_, proposals were mooted for
rationalisation ‘of ‘fare stricture. We
have ' already - referréd* the matter to
the Finance Ministry.

It' igvalso” being sconsidered * wHethér

@ passenger can have the facility of



